| TEM NO 47 REG STRAR COURT. 1 SECTI ON Xl
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR PANKAJ BHANDARI

Petition(s) for Special Leave to Appeal (C No(s). 22737/2013

M S KAMAKHYA TRADERS & ORS. Petitioner(s)
VERSUS

RAI LWAY BOARD M NIS. OF RAIL. & ORS. Respondent (s)

W TH

SLP(C) No. 30037/2013

(Wth appln.(s) for InterimRelief and Ofice Report)
SLP(C) No. 34316/2013

(Wth appln.(s) for Ofice Report)

SLP(C) No. 34317/2013

(Wth appln.(s) for Ofice Report)

Date : 24/07/2014 This petition was called on for hearing today.

For Petitioner(s)
Ms. Sakshi Kakkar, Adv.
M. C. D. Singh ,Adv.

For Respondent (s)
M. R R Rajesh, Adv.
M. Shreekant N. Terdal , Adv.
UPON hearing the counsel the Court made the follow ng
ORDER

Process fee and spare copies for effecting service on
respondent No.7 in SLP(C) No.22737/2013 be filed within two
weeks.

On filing of the sane, office to issue notice.

In rest of the matters, pleadings are conplete.
Signature Not Verified

Digitally signed by
Rupam Dhani j a
Date: 2014.07.26
Li st again on 28.10.2014.
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